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Union of India & Ors...

For ‘the Applicantis,
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(~fiAr . BENCH, GUWAHAT I

RESPONDENT(S)

| Mr.B.K,Sharma

Mr.S.C.Biswas

~N
For the despondent s’
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 Mr.K.Bhattacharyya.

Mr.A.K.Choudhury, Addl.C.G.S.C.

ORDER
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Mr.B.K.Sharma for the applicant,

" Mr.A.K.ChoudhuryAddl.C.G.S.C. for

respondents -on notice,

Leavézgoinf in sincle applica=-
tion granted., In view of pending O.A.
No.168 of 1995 application admitted.
ReSpondents to file written statement
on or before 13-11-95, Pending further
order the operatlon of the order con-
tainkRg letters dated 26-7-95 and
31-7-95 is hereby stayed, Liberty to

- respondents to fil%7zpow cause and

seek modlflcatloﬁﬁas advbsed. Retun-
nable on 13-11-95, _
Adjourned to 13-11-95,

Vice~Chairman

Mggégf’
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14,11.95 Mr B.K.Sharma for the appli-
~ cant. S
Mr A.K.Choudhury,Addl.€.G.S.C
- . . for thHe respondents. ‘
At the request of learned Addl.
© C.GeSeC time granted for written
statement . '
_ Adjournéd for crders to-
o 8.1.195%6,."

R Meméé&" L Vice-Chairman
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0.A.80.190 /1995

8-1-96 | o
MréBo.Ke.Sharma for :the andlicant.
MreAdK«AGd1lsC.G.S.C¢ for ©in: respond.cntse.
“djourned for orderz ©o 19=-2~96 «
Liberty to. file counter. ' '
Meib er Vice-Chairman
Im
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Mr.S*Shérma for the applicanta
Mi:.P;.K.Choudhu.ry, A&:Ldl 'CQ(;’GSDC‘. for
the responcaents. To be listed for

hearing on 25-4-36

b

Member Vvice-Chairman
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Mr AK. Chougdhury, learned Addl.
C.G.S.C. is present.

Mr S S. Sarma is present for Mr B.K.

Sharma, learned counsel for the applicant.

Wntten statement has been filed.

Meéﬁé

O.A. ready for hearmg
List for hearing on 7.6.96.




0.A.No. /90/9{ )

5.7.96 Mr K.Bhattacharjee for the applicant.
Mr  A.K.Choudhury,Addl.C.G.S.C for the
respondents.

Submissjion
AFGUEHEX of both the counsel heard

and concluded. Judgment reserved.

Megégf/ﬂ
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7.5.96 Mr. K.Bhattacharjee for the applicants.
Mr. A.K.Choudhury, ., Addl. C.G.S.C. .for the
respondents.

‘Hearing adjourned to 25.6.96.

L

Member (J) . - Member (4)

- 25-6=96 i Learned counsel Mr..K. Bhattacharjee
for the applicant. Learned #331.C.G.S.C. Mr.A.Ke.
Choudhury for the respondents. '

List for hearing on 5-7-96 before
Single Bench.

Pg v vMembér
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DATE

COURT's ORDER

12.7.96

trd

¢

Mr.A.K.Choudhury, learned Addl.C.G.S.C. present
and informs that Mr. K.Bhattacharjee has some

personal difficulties today and requests for

listing the matter in next week.

List on 17.7.96 for hearirg ('For being
spoken to').

Member
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17.7.96

0.A.No.190/95 Q)\

-

Learned counsel Mr K.S. :Bhétt’acharjee

for the applicants and learned -Addly*C.G.S.C.,
Mr A.K. Choudhury for the respondents.

In the course of sub;ﬁission :during the !
hearing of this Q.A,, learned céunsel Mr
Bhattacharjee appearing for the’abplica‘nts in the
O.A. had placed reliance among others on the

following orders of ‘the Guwahati Bepgh of the
Central Administrative Tribunal .in support of his
contention that Special Compensatory (Remote

Locality) Allowance is admissible simultaneously

with the Field Service Concession to ‘the civilian
employees working under the Military Engineering
Service: ' : f
1)  Order dated 29.3.1994 in 0.A.No.48(G)/89

- D.B. Sonar and others -vs- Unidn of In;dia.

2) Order dated 30.8.1994 in O.A.N0.174/93 - -

Satish Ch Omar -vs- Union of India.

After the hearing was over it was noticed
that the order dated 25.4.1996 passed by the Hon'ble
Supreme Court in SLP (CC No.1821) (in Union
of India and others -vs- D.B. Sonar: and others)
arising from order dated 17.11.1995  of Guwaﬁét;i
Bench in R.A.No.3/95 in 0.A.No0.48(G)/89 had been
received. This order could not - be discussed during
the course of hearing. Hence in ot"d‘er to give
opportunity to the both the -sides the O".'A‘._has‘
been placed for being spoken to.{

After hearing the counsel for the parties
it' is ordered that the judgment in the O.A. already
heard will be delivered after jreceipt" of the final
order from the Hon'ble Supreme Court in the above
m'entioned SLP, namely, Unvion‘E of India and others
-vs- D.B. Sonar and others. |

Copy of the order may ' be furnished

to the counsel for the parties. :

nkm ’ : ? f
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25.6,97 - None present.. List for hearing on 6.8.97.

./
o Member -
N .
nkm .
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7 m.a m " eard mr Kunhattwhm‘jﬁe for the

-_‘a@yiﬁmant and My k.?afh@m@huxy.*eaznwé

AGLACGaBeC for the reopondentss
Councel of hath sldes have aampBataﬁ<

.‘  their wuhmi@@i@nsa ﬁearamg concluded.
| ‘;“ﬁﬁmﬁ%: E‘Q@@ APt

P9 S |

’ Juagment and order. pranc.ume,d.

. Applicatmm is disposed of in terms
ot the direction com:ained in the

- or_der; No order as to costs,

Member .

SoPg T ; \
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CENTRAL ADMINISTRATIVE TRIBUNAL,GUWAHATI BENCH.

Dste of Order : This-the 10th Day of September,1997.

shri G.L.Sanglyine,Administrative Member .

0.A.NO. 168 of 1995,

" Sri Tikendrajit Brahma & 23 others

- VYersus =

Uniog of India & Ors.

O.A.NO. 183 of 1995. .

Sri Gangadhar Kalita & 18 others
- Versus =
Union of India & Ors.

O.h.NO. 184 of 1995
Sri Baikuntha Das & 14 others
- Versus -

"Union of India & Crs.

0.A.NO«185 of 1985.
Sri P.R.kajak & 11 others
- Versus =
Union of India & Ors.

O.A.NO. 186 0f 1995.

Sri K.K.Chcudhury & 26 others
- Versus =
Union of India & Ors.

O.A.NO. 187 of 1995.
Sri{ Tapeswar Singh & 16 others
- Versus - '
Union cf Indla & Orse.

C.A.NO. 188 of 1995.
Sri prem Kumar Baishya & 23 others
- Versus -
Union cf{ Indiaz & Ors.

C.x.RO. 189 of 1995,

Sri Mazhendra Kumar Das & 21 others
"= Versus =
Unicn of India & Crse

L 4
[ ]

L]
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’o . Applic ants

« « « Respondents

..mmmﬁé
«Respondents
. Applicaﬁf;
+ <Respondents

« <Applicants

o o Respondents.

®

. Applicants.

« « Respondents.

.sApplicants

. « Respondents.

« <Applicants

« « Respcndents |

o o .Applicants.'

o o .RespOndents

contd...2
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.A.No.:194"of 1995 T T
Sri Anil Cb Sarkar & 23;otherg.,,
. 3 oy 3.y 3 . N . .
versus it o LT BEERERCIN B
, 1. Union of Indfa - 1i. R T B BN
v 2. The Chief Engineer, _ . g covs T ]
| Eastern Command H.Q. P e
f Calcutta.

- ,.
't 3 P

3. Garrison Ehgineer, .
859 Engineer Works section.
Cc/0 99 A.P.O.

4. Controller of Defence Accounts :
Gauhati. BE « o o Respondents.

" L e
et i — —

WEIETIRLTS

O.A.No. 195 of 1995. _ S
- . i
William Smith & 21 others , « « « Applicants.- i

« Versus =
1. Union of India

2. The Chief Ehgineer." _ [
: Eastern Command H.Q. 4
) Calcuttae. ‘ it

3. Garrison Engineer,
859 Engineer Works Section
c/0 99 A.P.O.

4. Controller of Defence aAccounts, . 3

* Gavhati e o o Re spondents | ,
| 0.A. No. 196 of 1995. - R
Sri Someswar Bhuyan & 24 others « « -« Applicants !

~ Versus - T

- e = :

1. Union of India . ‘ |

1 |
i 2. The Chief Engineer,
: Eastern Command H.Q.
Calcutta. ,
3. Garrison Engineer, !
859 Engineer Works Section C/0 99 A.P.O. i
4. Controller of Defence Accounts. ’
Gauhatd . St
O.A.No. 197 of 1995. !
Sri C.K.Janardhar & 24 others « o o« Applicant :
-~ Versus = ' | )
JUnion of India & Others « « o Respondents
2. The Chief Engineer,
Eastern Command H.Q.,Calcutta.
} 3. Garrison Engineer,
) 859 Engineer Works Section C/0 99 A.P.O. '
i ' 4. Cocntroller of Defence Accounts 7)3
} Gauhati . « o o Respcndents ’ ;
3 o : Advocates for all the applicants : Sri B.K.Sharma & ‘
) _ a K.Bhattachar jee
s ‘
i Advocate for all the re8pondents s Sri A.K.Choudhury,
| A4d1.C.G.S.C. :
- i
il‘ centd. .4
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‘Original Anplications ar employeeséﬁnde :theani tarygz ig‘
"“‘.,, % 4:*-{“2"* 1 s LAt

Engineering Service and’ posted in:v
State of Arunachal Pradesh. Permission" *eubmit comhined
SIS

ﬁerious vpmces m#the '
: »‘»A Mgy #' .
P ?bi s»g‘i* ;
applications had-been granted. Factgﬂandi;aw involved 1n ;|
. el S ,,fs‘{ﬂ“v ?‘ '
these applications are same and 1:here£ore_¢0 for the sake
of convenience the owiginal App11c3§§§Fs~are disposed of

s .p
v, A
-V

~‘:'v"'””»«*5§’;,.¥' - :
2. The ‘special Compensatory (Remote Locality) - 4:

.-4.&»&

Allowance was paid to the Defence Civili%n employees !

~ -~

by this common order.

posted in the NEWLY DEFINED FIELD AREAS aid MODIFIED }

FIELD AREAS with effect from 1. 4 1993 Qide Ministry of
Defence No.8/37269/Aq/Ps-3(a)/lGS/D (Pay/Services)
dated 31.1.1995 as. follows 3

e~ ep e & el 'ﬁr‘k‘;:i‘...l-\m A RNDINETMCIEE BN
»{ ) Defence civilian employees serving
- " . 4in the:newly defined«field -areas will -

- continue to be: ‘exténded the concession. -
enumerated in'Annexuré’ic’ to Govt T
letter No.A/02586/AG/PS 3(a)/97-5/D
‘(Pay/Services) dt 725 Jan *64. Defence
civilians employees ‘serving in Newly
Defined Field Areas will continue.to.
be extended the ooncesaions enumerated -
in Appendix *B' ‘to Govt: letter No« AP
- 25762/A6/PS 3(a)/l46-8/2/n(Pay/Services)
dt 2nd March 1968. -

ii{) In addition to above. the Defence
civilians employees serving in the . .
newly defined Field Areas and Modified
field areas will be entitled to payment
of Special Compensatory. (Remote Locality];
Allowance and other allowances as
admissible to defence c¢ivilians as per .
the existing instructions issued by
this Ministry from.time tc time.®

- el 125

The date of effect of the above order was "ubstituted
by oorrigendum No. B/37269/AG/PS—3(a}/1862/D(Pay)/Services)

dated 12.9.1995 as below 3 _?;;;g;i;j:w S
e “These orders will.come into force | il
Woe of the date of issue of this letter if

A TP
il _,:"' ) o , i

c@ntdo © 45

R il s Tt pad e Al
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no recovery will be made on account
of concessions’ likexfree.rationsjfree

7 -'némely woeoto 3131,.330 AN OUIRE wew @y -

I

. slngle accommodation etc. already - '

~avalled of by befence Civilians as part
.- .7 .of Fleld Service. Concessions from  ;*
) 1.4.93 to' 31.1.95. Similarly, no paymen
“on ‘account of SDA/SCA/SCA(RL) will
also be made from 1.4.93 to 30.1. 95.

e

Purther amendment had been made to the letter dated - jil:_}3

31.1.1995 above vide Hinistry of Defence letter No.B/
37269/AG/PS~3(a)/?BOOD(Pay/Services) dated 17.4.1995

insofar as it relates to employees possed,in the Newly

t

o

Defined Field Areas andhneWIy‘defined uodified Flela Areaa

as below
*The Defence Civilian: employees. servin
in the newly defined modified Field -
areas,will continue to be entitled
to the Special Compensatory {(Remote

Locality) Allowance and other allowance

as admissible to defence Civilians,
as hithertofore, under - existing
instructions issued by this Ministry
from time to time. However,in respect
-of Defence Civilians employees in the
newly defined Field Areas, Special -

g

Compensatory (Remote .Locality). Allow-‘~"

. ance and other allowances are not
concurrently admissible alonQWith
- " Field Service COncessiona.‘~: S

3. Heard Mr K.Bhattacharjee, learned counsel for the -

applicants in each original Application and Mr A.K.
Choudhury, learned Addl.C.G.S.C for the respondents. The
applicants are Defence civilian employees posted in
various places in Arunachal Pradesh and according to the
respondents, the applicants were enjoying Field Service
Concessions £ac111tiés (FSC for short), namely, Free
Ration, Free Single accommodation etc. provided by the
respondents. Therefore, in terms of the aforesaid letter
dated 17.4.1995 they are not entitled to the payment of
Special Compensatory (Remote Locality) Allowance, chzufor
short, in addition to FSC. 2ccordingly the amcunt of AR
paid for the period from 1.4.1993 to 31.1.1995 was not

contd...
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contentibn  resp 1ts 18 :not isu tainable. In S.C.’

b {%’1‘ JHAR
R

Omar vs.

K

i

i _ ;

ﬁ' : ‘ -mmnal ' s¢ible in addition to

g ; . - - !
v | FSC. In_many o ;T _ ‘“ h.a.uo.xu and 125 of 1"
.! t IR S W I “ne ."»J’?'._-L" .
‘, 1995. etc. nefence civilian gmpiiye ! ‘sted in Nagaland |
ﬁ the Tribunal “had allowed paymen; ofisc§FHIUrther. in '

Union of India & Otherc vs.;B.Prasad.!B.s 0 and others._
1997 sCC (L&S) 1055, the Hon‘ble mpreme Court had held
that upto 17.4.1995 Special Duty Allipance and Field

Area Special CQmpensatory (Remote Logality) Allowance .
are admissible together. Thus the applicanta are )
entitled to payment of sca@k’ |

ij 4. The cause of action arose out of the order
f'} No.Pay/017dated 26.7.1995 fﬁsuédighﬁéﬁmflcwuhati. that 51
. is Controller of Defence Accounts. Gauhati and the

PR e

[ ] H

ﬁ the Area Accounts Office, Shillong. A.tnasle was going
on between the administrative authorities of the .
respondents 1 to 3 in one hand and the Audit and Accounts.

authorities on the other over the question of payment f
‘ e N3 ' !
: of SC£télongwith FSCe. The CDA, Gwuhati wrote in his 2

No.Pay/01 dated 26.7.95 3

“In view of pending clarification
regarding application of provisions
of Min of Defence letter Gt.31-1-95
and 17-4-95 payment on account of »
SCA(RL) for the period 1-4-93 onwards
already made is irregular and unau-
thorised and requiring recovery in
lumpsum from the ensuing pay bills
without any consideration and inti-
mated to this. AC Shillong has

. already been instructed to effect

}Q . recovery in lump-sume.

- A A e © R 1 5 A e T Tt i o,

contdhn .e ?—




’
P
i
i
]
i
1
|

'certain Area of Arunachal Pradesh have been

classified both Fiéld and Modified Field Area

as well. Please* intimate specific authority .

classifying your, office._location in Modified?”
- field Area. If located in modified field' -area,

facility of FSC may be stopped forthwith and’

' recovery if- any from 1-2-95 on account of, cost

of Free Ration/Single_accommodation’ may, be
' effected before allowing SCA(RL).

In future advice of your AAO CE on financial
matter may inveriable be accepted to avoid any

com-licatlon which ‘has arisen now."

,_"
*

The Accounts Officer, Shillong followed it up as below'.

“The recoveries may please be effected £rém

. the concerned indirected involved in thel.
following bills to comply will be d*rectiVe
of the CDA Guwahati.

1) 01/Cash/30 dt.29-5-95.
2) 01/Cash/31 dt. 29-5-95,
3) .02/Cash/73 dt. 27-5-95.
4) 03/Cash/51 dat 17-5-95
'5) 05/Cash/19 dt. 26-5=85
6) 01/Cash/71 dt.30-6-95

-
H
i

The s vy bill bearing voucher No.01/Cash/ !
69 dt, 29=b=! on account of payment of SCA{RL)

is returned unpassed for the reason stated
above,*®

Operation of the above two orders have been stayed by

the Tribunal at admission of the present original apéli-

- cations.

Se _ The decisicn}of the Tribunal in S.C.Omar(Supta){

was based on the its decision in D.B.Sonalt and othere.

SLP N0.17254 of 1995 filed by the respondents was dismi-

ssed by the Hon'ble Supreme Court on 24~7-1995 with

liberty tc file Review Application. Review Applicaticn.

No.,18 of 1995 filed by the respondents was dismissedé
by the Tribunal on 20-11-1995. D.B.Sonar and others)!
RA 3/95(0.A.48/89)and RA 4/95(0A 49/89) and some of éhe
other cases referred to by Mr.K.Bhattacharjee were t
subject matter in Union of India and others vs.
B.Prasad, B.5.0 and others(Supra). The aforesaid
letter dated 17.4.1995 was under consideration
by the Hon'ble Subreme'Court in that case., The

Hon'ble Supreme Court had held in the Order dated .

contd/=e

As per Min .of Def letter dated 13~1~95 ,(f N

R |




e m—————— . e

17 2 1997 in that case that upto 17 .4.1995 the employees'.

are entitled to both the Special Duty Allowance and

the Field Area Special COmpenaatory (Remote Locality)

Allowance and thereafter to only one 8pecial allowance ‘

An terms of the aforesaid order aaeed l .40& Furtner.

as regards payment of Special Duty Allowance to Defence

civilian employees posted in Field Areas and in Modified
Field Areas the Government was.directed by the Hon'ble:
Supreme Court to modify the order dated-17.4.1995 and
1ssue the necessary cortigendnm. It was also directed
that Union of India is not entitled tc recover any
payments made of ‘the period priocr to 17.4.1995 In the
impugned order No.Pay/01 dated 26.7.1995 the CDA had
referred to the letter dated 13.1.1995 fssued by the
Ministry of Defence classifying certain areas of Aruna- .
chal Pradesh as Field Areas and Modified Field areas

and sought clarification as mentionec therein. Mr A.x;
Choudhufy. learned Addl.c.G.s.c'submitted that classi-
fications of areas were made under lette: dated 15.1.1994
and not dated 13.1.1995. Mr K.Bhattachar jee submltted
that the epélicants.Were posted in Modified Field Areas.
Apart frcm this clarification, the CDA also sought
clarification regarding the afcresaid orden dated

17 .4.1995. The impugned actions of the CDA and the
Accounts Officer were taken b? them pending clarification
of the order dated 31.1.95 and dated 17 .4.1995 by the
authorities under the respondents No.l tc 3. From the
impugned order No.pM/1/306-CI dated 31.7.95 issued by
Area Accounts Office, Shillong the recovery ordered

to be made relates to the'payment of Special Ccmpen-

satory (RL) Allowance made from 4/93 to 1/95 through

COntd ° o 9
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\':'l . | | b : %
the vouchers mentioned therein. In some of the original

applications under consideration however. the CDa,

‘Gauhati was not  made a respondent while in a11 the

" Original Applications the aAccounts Officer, Area Accounts

Office. Shillong wWas not made a respondent. In the facts
and circumstances stated above the respondents 1 to 3
are directed to communicate to the CDA, Gauhati the

clarifications sought for by him in the 1mpugned order

~dated 26.7.95 ag mentioned above as soon as it may be

possible. on receipt of the communication from the
reSpondents the CﬁA. Gauhati shall take appropriate action
immediateiy. Til1 such ‘action is taken by him, the
operation of the impugned orders in each Original

Application shall remain suspended.

’ “Aer *%e above directions, the ori~ina1 applica=
tions undee con ideratlon are disposed of. Nc order a%:

to costs.

)
5d/- MEMBER (A)

/
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IN THE CERTRAL ADMIN[{STRATIVE TRIBUNA "¢ GAUHATI BENCH

Original &pplication No. XC{QZ%

IN.THE MATTER QOF2

Sri Narendrs Pandey , s/o late
Bgbulal Pandey and otherse

eecacse AleicentSo

- Vs -

Union of India & Ors.

o esesse DRespondent se.
It is respectfully submitted for the

applicants:

15“ That the gpp;icants have submitted & joint petition
seeking rzlicf of peyment of allowances end service benefit
&S admissible to civilen centrsl government employees in
terms of Office memorande dsted 14-12-83 and 1-12-88 of the
Ministry of Finance ( D:ptt. of Expenditure) of Govt. of

Indis. \\

2 Thet from facts of the case, it would be cleer that
gll the zpplication have a common cause and interest in
it and as such the joint spplicstion deserves to be enter-
tsined ss provided by Rule 4(5) of the procedure Rules.

| In these premises it is prayed that the Hon'ble
Tribunal mey be graciously plessed to permit filing of single

application by 2ll the applicants jointly for ends of justice.

Watiandva & c;o\ elcuT ‘
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I, Qli @4@@4@%.j?.... Ceereteiasereeen
con of j7 ...JQ¢4&Z;5.....?4ﬁ......... employ eed

under the Garrieon Engineer, 859 Incineere orke
mrection C/0 99 A.P.C. , 40 hereby verify thet the
contente an para ....I?ﬁ%?ﬁ..%............ ge the

application &re true to my knowledcoe and belief.,

o Aahendoe. Peoides,
- H A SICHANURE

o
[ol]
o
M
.



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: GAUHATI BENCH

1« Sri Nerendra Pandey , son of lste Bezbulal Pandey

2. Sri Bhim thadur Gurung, s/o late D.B. Gurung,
3. Sri Suk Ram “oro ,s/o lste D. Boro.

L. Sri Tapan Kr. Biswss, s/o Sri G.C. Biswags.

5. Sré Nabin Ch. Boro , son of Sri Bizam Ch. Boro.
é. Sri P.C. Lahkar , son of lste Sdubhaygya Lshksr.
7. Sri Budhan Singh son of late Rem Dhari > ‘1ngh,

8. Sri Dizen Kr. Dutta, son of ﬁkon_;utta.

9+ Sri Biren Beishya , son of Tankeswar ?aishya.
10 Sri B.K. Moorthi, son of R. Byanna Chetty .«
1. Sri B, B. Chakrsborty, s/o late S.K. hakraborty.
| 12. Sri K.J.John, s/o Varugheqe Yohanna.
13.~wr;hN.4Sha?1 gpn_qf 1gte am Ra;ﬂshan;.

Govindan.

14+ Sri G.Yesodheran, son' of late K.

15. Sri A.N. Nair, son of lste Raghavan Pillai,
16._Sr1 M.,._Hao,‘s/p Mo Simuadri. _

17+ Sri M,P.'Sharmg, son of Sri Pasﬁpati Sharmz.
18 cri Tenesh Pzul, s/o Sri Manmetha Ranjan Paul.
19+ Sri Ram nath Singh, son of Sri Rem #yodhya Singh.
20, sri Durga Pashayan, son of R.0.Pashaysn. .
21 Sri Kartik'Karmakar, sﬁnvofulaté‘mohan Mermsker,
22. Sri Sadhu , son of late “huk Raj.
23, Sri Mohen Rzi, son of late Lzkhan Rei,
2h. Sri Shukh_Lal Herijen, s/o late Kyse Harijan
B

R5. Sri “odheswer Uzs, son of late Jalibar Des,

264 gri K.C habra sfo laté Girdharila Chhabra.

27. Sri Nemel Chand Chutia, son of lato Bgneswar Chutia,
28, Sri Jamini Kalita] son of late Vinensth Kalita.

a1l employeed in B/R I, under the/-

N&Wﬂm po\"w’(‘“{;j )



e

> ®

?\N
Ndns Cel ~

£ B hobreckod a

APPENDIX: 4 :
FORMS:
FORM I

3 rtal oy,

APPLICALTION UNDER SECTIVN 19 OF THE ADMINISTRATIVE
TRIBUNAL £CT : 1985 "

Title of the case 1 Sri Narendra pandey
& OI’S.

LERR i}pplicgn'bs

Union of India & Urs.

«ss. Hespondents.

ST, INDEZX

SL No. Descriptions of documents r:lied upon page NO.

1. dpplicetion  1to
2 dmnexure A: copy of letter dte 26412.95 10 48 13
3. dnnexure B: Letter dt. 31.7,95 19
Lo Anneiure C: copy of Memo dt. 14.12.83 | 14 to 131
5. dnnexure D# quy'of mémovdt. 1.12.88 “1§ to 1%

Note: Other documents refered to in the spplication are
seizedand possed by snd happen to be in the contrdl, cus-
to&y end power of respondents being cofrespondence exchsn e
ged in officigl channel and méy be required to be prvduced

by respondentss

-1\5}L7(JLL&CRW%\ ;éganeX&jTi

‘Signasture of Applicant

FOR USE IN TRIBUNAL'S

OFFICE: -

DiTE OF FILING? -
Sighature

- For Registrar.

z



under the Gerrison Engineer ,
A.P.0. “esese. hpplicantsa
: = Vs - - |
T. Union of India
represented by the secretary to the
Government pf Indig, Ministry of
Defence { Engineervin Chief's Branch ,
., Army He:zd @garters)‘New Delhi.
2. The chief Engineer , n
ﬂ Easpern}ﬁomméndwﬁfQ. Culcutt .
3+ Garrison Engineer, B |
859 bBngineer Works Section C/Y 99
AP0, |
ke Controller of Defende, |
dccounts ,Gauhatie

eese Respondentse

DETAILS OF APPLICATION :

‘1. Particulars of orde. against which the application
is made. o 'Ql o ' |
Letter No. PH/1/306—GI dte 31.7.95 issued by
%céounts Ufficer directed to recovery special compen-
_satary (GRL) allowance from 4693 to j/95;

2e Jurisdiction of the Tribunszl :

The applicants declare that the subject mgtter of

the orders.... 3/=

: “Jnglig\éiwzg {%Lﬁkozéjgp
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the order ageinst which they went redressegl is within
the jurisdigtion of the Tribunzle.
3.Limitgtions:

The applquthn further declzre that the spplication
is within the limitstion period prescribed in Section

21 of the Administrative Tribunal 80,1986

Lo Facts of the csse:

1) That thé_application_are civilisn defence employees
Militsry Engineer Service Department employed under the
respondents &nd &s such_the_'&pplicants are posts to
work at high altitudes of Arunachal Predesh, & hard, remot e
and costly srea, when a necessarities and essential
service of life are very scarcs and ar. svsilable only on

paying sbnoramally high pricese

2)  Thet the centrel Gov ernment ordered for payment

of specisl duty &nd Sp601al commensstory { Remote
locality) sllowances to its employees posted in'the
Hnrth ~Bgstern “eglon of the country - toagttrac ¢ postlng
to this remote snd costly locality. The £ild service
connecsions were oxtendéd to the 01v1llans by the aoven—
ment of Indis,Ministry of Defence vide their letter dt.
25-01-6k as gmended from time to time. The spplicant arc
in receipt of Modified field sérvice”connecssions are

' glso being psid to GREF staff posted to this sreae

dé&t:‘:‘r’d.... .h/-

:ﬁ(zuliinfiwﬂh_ (3&?\0{0L§§
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3)  That the need for attrecting and retzining the
service of cdmpetent steff for service int he Nerth
Bgstern Region comprising the seven ststes including
4runachal Pradesh was engaging attentlonwof the Govern-
ment énd with & view to review the exisbiné allowances &nd

service benefits to embloyges“posped in this region.

2 committee under the chairmsnship of»Secretary,ﬁeprt-
ment of pe?spn@elL& Administrative Reforms was appointed
and sfter considering carefully the recommendations of the
committee, the presikdent of India was plessed to decide

inﬁfavour’of allowances and benefits being “continued

as modified by Government of Indiq 0ffice Memorandam
No. 20014/2/83-E.Iv of Ministry of Flnance (Depgrtment of
Expenditu e) issued on 14-12-83 . Subsequent there
after gnother office “emorandam bengngo. 2001&’16/86/E.LV/F
E.II(B) dated 1-12-83 was ;ssged‘mak;ng some bmprovements
in allowances and facilities to employees posted in this

region. S K ‘ |

L)  Thet sﬁch gllowances and facilities were admitted
by4tﬁe‘audit authorities in the past,reference in this
connection msy be mzde to letter No. 1360/4/2623/EIC(3)
dated.20-2787 of the CoW.E. Tezpur where by Ministry
of Finance, Depsrtment of expenditure office Memorandum
No. 2001&/@/86.-E-IV dte 23.9.86. making specisl mention

of the employees posted in‘Arunaqhal pradesh and to

letter No. Pay/24/IV/PC dt. 20.2.87 of the C.De. &

Gauhati. S

L) Thet sucheess5/-

,fVa;E}LJLb«\GXWUJ\ :ﬁﬁtﬁuﬂkl}y
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5) Thet ,howgver,in:so far as special compensating
allowasnce is concerned, @he CeDe 4 , Gauhati es per letter
M/D dte 31.1.95 and 17.4.95 allowed the applicants to
- withdraw the bgnéfits with effects from 1.4.95 instead of
1412.93. The spplicants begs to state that they have
withdraw the said benefits s per the order of the autho-

rity, from 1.4.93 under protecte.

6) Be it stztd@d here that with regsrd to special duly
allowanceias permemo dtc 114».12083’ E;nd 1.12.88, the
ot

.,\and aft er

gpplication hed filed a petition no. 0.4 No
hearing the matter your lordship wss plessed to dismissed

the petition on 3+7.%95.

7)  That on the long part of Juiy the petitionsr was
informed by the office thet CDA Gsuhzti vide its letter

No. pay/CL/T dt. 26.7.95 has directed the C.W.E. Tezpur

& recovery &_t@e'amqu@t of S.C.4. Which wes paid to the
applicenss W.EeFe 1.4.93 to 1/95 pending clerificstion
from Ministry of Befence o The srear price to 31.1.95

will be psid after receipt of clarific:tion from the

Ministry.
( Copies of letter dt. 26.7.95 and 31.7.95
sre enclosed hereto snd markad ss.)
Annexure- b and B, . |
8) Thet the spplicants begs to state that the autho-

rity has alrezdy gabve to its locsl iudit depsrtment to
recovery the said emount :s SCA which wes psid earlier to
the zpnlicasncs from the salsries inspite of the O.M.

contde..6/=-

N Wme/fm ‘po\weo\(}c ,
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dated 14-12-83, 1-12-88 S o
( Copies of O.Me dte 14e12.83 end 1.12. 88
are enclosed hgreto‘and marked as

innexure C & D).

5. Grounds for relicf with legel provisions:

i) For'thap the epplicents are entitled_to_special‘COmT
pensatory sllowances &s per office memoranda dte. Thvd2.
: 14.12.83‘, 1:12,88 in as much :s the s&id memorandam -
hsve been made applicable & all civilian centrsl Govt.
employees and cznnot be discriminated againste
ii) For that the departmental aqﬁhqrity hsve been sezied of
the matter since after j.12.83, initally by meking
_payments in accordance with office memorandum dt.
14412.83, thereafter by meking orders stopedng such
payments and Qirecting .fqr recovery of amounts
alrcedy peid that to without seaking eany clerificstion
is gross violation of the epplicants right which is
_ guarénted under the cpnstitution”of Indise
iii) For thet not with standing payment of SCA to the
GREF personsl they being éptipled to gllowances and
benefits und r O.R. dt. 14.12.83 end 1.22. 88 zlso,
the applicent sre &lso entitled to suck &llowznce &nd
benefits, effective from 1-12-83 but the same wss
given effect from_1,4.93_which deprived the spplicents

from their legitimesti right.

contdeess?/=

Nentenelpet V%KﬁLﬁ&zgr



iv) For that thg respondent full to understend the order
dte 3.7.95 pessed by this Hongble ?ribunal in letter
end spiit &s such the Resﬁondgnbs issued & direqtion to
recovery  the SCA ffqm‘thg’applicant, which is mis-
Carriage of~Justicé towsrd the épplicants. ‘
v) For thgt the‘applicangs bging'posped to high gltitude
| éfﬁ@runachalliraéesh , the necgssities end essential
‘ serﬁiceé of lif; are csre &t such plsces and sre ava-
ileble only or psyment of abnormglly high prices
which is far whet unless the applicenns are compen-
ssted by meking payment of zllowsnces end service
b?nefitg is per office memoréndum at. 14,12.83 &nd ﬁ
1.12.88, they shsll have to f:ce greve injunction and
serious injury thet decided to be remsdied by protec-
ting that from the fide as‘disérimination thet 18
gusrented to aé_citizen_/public'empl0yees under
trticles 14 and 16 of the constitute.

6. Deteils of Femedies erhasted:

The applicants declare that ﬁhey hsve swaited of
&ll remedies swgitsble to them undér the relevant service

rules etc. sc would be revesled from parsgraph 4 sboves

‘contdee.8/-

- Vetteuelwe Q&‘kC(C'Abg



7e Mgttérs not previously filed or pending with

sny other court:

The spplicen s furthernéeclare that they'héﬁe
not previously filed any spplicetion, Writ petition or
suit regarding the matter to respect of whitch this
agpplicstions heas been made, before &ny court &R¥ Oor anﬁ

other suthority snd or any other bench of t he Tribulsn

-nor eny such sppliceation, writ petition or suit is pendig

before any ss them.

8. Belief sought :

| The respondents may,be or@er/&irected to
any pay to epplicent the épgcial compansating sllowances
in acgoydances_wiph 0.M. dt. 14.12.83_an$ 1.12.88 of
phe Centrgl Government &s refered sbove and be fgrpher
pleased to sct aside and washed the order dt. 26.7.95
( innexure A) and 31.7.95 ( innexure-B)s '

9e Interim order if any prayed for:

o The respondent may be directed not to
give effect of letter dt} 26.7.95 issued the Sr. A.04 (D)
and letter dt. 31.7.95 issued by 4.0. and zlso be direc-
ted not to recover the srreer szmount psid to the sppli-
cent  pending the clarefication‘froﬁ the Ministry of
Defence . _ ’
10. " In the event of spplicetion being sent by

registered post etc.i- Not applicsble.

contdes..9/-
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11, Particulers of postal order

of P.0. No..82 372714y,

filed in respect of zpplicstion fee |
& dete ooff%...... issued by Gauhsti Hand post
‘ Office fee Rs. 50/~ payable

&t Gsuhsati is snnexed he:e to.

12. List of encloserss: snnexure M. BC D

YVERIFICATION

I, Sfi,Nargndra pandey » son of lste Bsbulsl Bandey
employe..ed under the @arrison\Engipegf, €D

Engineer works section »c/o 99 2.P.C. do hereby verify
that the contents zs psra [/, 4 6 / of the
gpplicetion ‘are” true to my knowledge and psrs 2,3,5,ar:

belicved tobe true on legsl advice end that I have not

R supported sny msterisl fact.

,Nkmm@%@{hmﬁaa;
Detes 7//0( ( Q)I/‘ ~ tignsture. | ’
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‘aeeuunt ax of 3CA (RL) (alng
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4)  03/Cashi/Sq di 174528
5) 05/Casn/19 4% 285,95 “
6)  01/Cash/71 di SUdSe 35, o o
. Th2 wy pay biL1 Boaring vousher Ne, U1/Casn/69 dt ?
- 296, *5en account of Paymant of SCA(RL) is returned. unpasced
~ U fur 1hs roasaa 38absd abovey
Sd/"')("'x")("x o . 1
‘ . , ( Anp Sinan ) 1 ) .
v 7 . AReoount OfFfcap
[}




ST N R e A A A A A L e it

Ty Can et
Lt ) val, el
-4;,1 L Noo 2;'\)‘)1’./1/&}11,1\' ’ ﬂ/, ) Y
" GOVELEMILY OF 11iul A Ty

R LA MILYUTLY Ol SLHAIGL e 20
g DED AKX LA OF LADPLL LLTUUE e e-Be—

HLW LiLllL, the 144h
DICLIDL 1yt

AD EAGItlinley 104 ¢
AT e
LML& 1N !

Selgs, Op 9;\1b..b,dsll.:; LU

-

N

L Qi AN Oun LY

by - AEOROEL.. Dl OF Ll 3

', R N X1t S ‘D ;ﬁmx
QB0 T i i OO

)

. The nced foy attpooting and ‘retrining tho services of comotent
f¢ioccera i{)r Bexvise in tho loyth lastean Reglon corpriving the Gtutes

[ ASpan, Hefhnleya, NMahipuy, Hagal: nd and Ixipura anu thi¢ Unggn
srritories of Arunoohal %l-a eolt anu litgorem huo been crpacing the ‘
Wentlon ot tho Government for coue LiE., The Governnent had appointed -
Comndttee under the Chalrmviotn of woretary, Veparticnt of PC¥ponnel. -
Adaing gtrative Helortmi, 10 ruvicw the existing al?owmwcu and tacili- ¢
los cdaiovible 1o the various catepprios of CLvLIlian ¢enipal oy ern..

ant amloyeos porving the thie regioll & 4o sugreat surtevle L rove-
entue 16 recomncndution of the voemittee have bech carc ully

ohuldored by We Governmat and 4he PiCpldent Ls now pleasernt to
cide 2y {ollouwss-

(N !
% '*_.'

!

S(L) Jenure of nogtinu/gaepuistiqn:

There will be a fixed tenure of poating of 3 “c¢oiu av a tine

Loy ofticors -ub th vervico ol U JLlwdy O Jeiy aniu & yeory ot i

© Mg for offfocrs with wre than 10 years of sorvicc, Perioug of

-+ loave, t{raining, cWw. 1n cxocss of 15 day por year will Le ¢xolu-

- ding counting thce tenure pueciod ot ¢/3 yeayvu, Offivers, cn cormple-
thon of tho [ized tenure of wervice oentioncd above, 10y be conei. .
dered for posting to a estation of lhelxy choleec as mijay as potsihle,

- - Rtlsfastory perforrance of wntics for the prescribed icnuie in

- - the lorth hast shall bc glven due recogdtion in tie wusy of
coligiule officero {n the mtler of 1w - .

C o, e pirlos of aepuislevs of e Central Goverient ¢iHloyceu
~to 1he otates/Unfon Lesritoricu ol the North thotoun jegion will
‘generally bo dor 5 years which ¢on be extended in o enliennl S
- o8pes in exigeameies 0o fublic wervicoe as well an when the eiployco . !
Coonsemced L8 preparcy to stlay longer, The adud gsible deputution '
- allowance will also continue to be pald auring the period ot -
deputution s0 extenaed, : ‘

(413 elebtace for Gentrel Veou Adning uoad S

(&) rrorotion in cadie poute;
213) Goputaiion to"sentral temure posis; .anu
¢) oouree of training ubxoad, S

N . .\‘
o ' ) \
SR "IhC.gcne al rcquirement o{ at least three ycars scxvice in a I
chdxo puat L {wc';n Yo ventrel temre deoutations my also be relaxed '

4o two years in deserving cases ol weritorious uerv¥cc- in the Torth .00
&‘:x mst" ' N

Contd...-.. 0.2
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of ull cuploycon who 3%4 Lo

N A .
,ﬁ YA gtp(»uiiiu entyy pbrul L Lo e in the Celte
Noxrth Lasicxrn [eglon to

Goldersd tn full tenbre of nervico in the

%:é,d’nt lui‘i‘m 1. ’
) - ,('U-i) gosedel (iuty ) AxxR Allowatue s

| ventius Covernoord eic piion eployesy who lLiave all India
. Ctrangrer liunliaty wilt o granted @ aspeviul (-uily) Allowanoe
et the rate of ©5 pex oent of baolo psy sudjest W & oelling of -
he AW/ - v mnth en pouting We any station Ln the hovih Fastern.
o chertons woh of those erpleveee who are except froa poywent of
- Ancome tax will, rcvever, not be eligible for this spcoial (Muty)
S Allowartoe Gpectal (ty) AMllownnce will be Ln addition to any ;o
ppcelal pay and/or Depuintiin (uty) Allowaive alicauy belng -dyawn -,
~blect the conartion ithut the Xotal of such wpcoiol (miy) o

Allovense plun npeolol pay/beputation (Duty) A

0l Allowansce like & T lon B .
Allowaroc will be drawn eepacately, | ?eclal voapensatoxy

S

. (1) saeotal Gormenontery Allgvanses
o1 Agsadne degnalaya
Thg ratae ot ihe allowunoe will be 5% o{ ‘0anly pay oubjoot

to mximm of f56 50/= p,ie, adatoeible to all emloyecs without

o.n%r poy 1408%, The absve allouznoo Will be udndooible wta
eflfcod from -7 165087 {n s cave of Assar,

2o Maninuz, ' .

The rate of Allowance will be &8 follows for the whole of
..-Manipux -

".,-‘\_;‘.. . Pay uplo b, 260/ Ps, "40/.. pPely .j o
P P2y above k5, 260/=- 15% of basic pay subject to .
mximm 0f fse 1§U/"' Doy

R The rates of ihe 8lloweke Will be as follows i

- (8) Iificuld arcoa ~ 25% of pay subjeot to rinimun
A of i 5% - and mximn of
- ' : (3¢ 150/“‘ Pe Il

{(b) Othexr arcesn ' : . o

Tay upto ms, 2060/ Be 40/ bomo
Poy eceve Lk, 260/- 15% of vasic pay gubject to 8
T es————raxinun of 03, 1%0/- Pe Mo

: ‘Thaxe will ve no change in the oxiating rate of Speoisl Co b
“Qotplunoatory Alluwaiod cdederib) e §n Aruneohal Pradeuli, hogalund ond - "
Migoxam ana he egxisting rete ¢f Llu{urbance Allowance adublsuivle. . ' 0
~ldn vpectiicd arcas of tizoram,

)

: S0/~ A XX XX XX ‘
Undex Beoretary to ihu Govt oo 1lnata

Ao ] ’ i :
&

2% . /

O\J\\LL)‘M . )',L~’\ -Jw'

(M. V.5, Rayudu)
At BIR
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- The undexutgncd iy dircoted W rufer to.this Minisixy's Odtie HOW
M4/ 3/83-1, 1V dated 14th voocdner, 1983 and J0th Maxoh, 1984 on te S
ubjral meutionced avove and o say that the gquestion of mking sultable .
mprovemente in the sllowancus cuu faoilitlos 1o Central tovit, onploy- .
eq posted Ln Worth Bastorn ropion vorprising the States ol Asuul,
eclitleya, liongguye, Nagalaud, Jripurs, Aungehan Pradcsh and Mlzoram
g9 been engaging {he oltentior. o1 the Govt, ACOordingly the President
8 nou plensed to Qeclde 80 follows 1= '

AN TR0 65 Gk S6IR T ELTCHUREE Lo

1) remure of pOSUNL/ud ALl | L
" ANE ertuting poovisions ag contuined in thée Mintotry's O.t. : L

nted 14,1283 will conitimoe. R

11), Hehehrane for Genteih deniation and and dzalning abioug -

. agngekal meption in confhdentls &%x%g ) -

" ghe exlsiing plovisions du contalnod in thie Finistry'e Cetle LT
Jated 14,1605 wilt cohtinue, C(adre suthoritice are aavised 1o glve
due velghtape for saticfectory perforuance of dauilcy fur the presorie
sed terure in ihe Korth-Fast in tbe miter of promiion in the cadre
20813, doputotion centrrl tenure post and courxces of txeining abroad, .

115 »io W L AL ovangy, - S -

Q ._) {;%% ralL ,E%‘k"%')ﬁ %ri mx&gcployoou who have (Ll Indin tWusi
14£bality vill be gronted gpeci.l (mty) Allowance at tho iate of
12%-0f buolc pay subject to ociling ol e 1000/~ per month on posting
te any atatiun in the Horthebtitom lweghons gpeocial (D“Wz Allowaince ¥ . .
will be in addition to any spooral pay -nd/or deputation dut{) allowan~ ' -
oe already being drawn vubjot t0 tho condition that the toinl of such
allowanve will not exoctd fi 1000/~ p. e Spcoial allowutocs liw spovial
gomenastory (Remotie looalityy Allowance Conatiuc tion Allowance and
Projent Allovarce will be drawn sepaldtelys "y Tl

“
! - . ¢

Lo~

o

fhe Gential Govi, C1liliun enployces who sre motbeys of wheduled
Mibes end sve othexvine elipible tox the grant opeoiul (Iuiy) AlloWe .
i oodngor AEip pars ond ore exvipiwd Lrom poyRent of lucouc-Tex under .o
The In0oRo-T6x 2ot will also araw ipeoiul (Iuiy) Allovuu e, T

vy Prsssak geonsnontery Allovacegs- - o
"gh@: 1000 Lacndaty (re 0'1‘“ we 4ih pay Gomalssion have beexn asocp- . .
Jxed by tho cavte vnd spootal Golpunsatory Allowance ot thu yevised ol
" “have been made effwilve Drom 1~ 10-86 (1=10-86), a e

I
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‘above order was issued vide Govt of India,

... IN THE CENT}U_fo ADMINISTATIVE TRIBUNAL
} GUWAHATI BENCH

—
‘.
]

TR

; !'.?T o . GUWAHATI N\ ?‘3
A IS ¥ e ma I
%}; g =2 3 Ir the matter of s- 3 g N
Rl o ; .
£ - g &P.A, NO., 190°OF 1995 q’“if
'3 §§ HRI N PANDEY AND OTHERS 11O
‘ :- - é’ g seoe Applicant ) X %?
e
<)
- «VS= \S& g%

nion of India & Others

dooe Respondents

Written Statement for and on behalf of Respondents
Nos 1, 2, 3, & 4 ,

I, Major M.K. Arora, Garrison Engineer, 859 Engineer
Works Section, C/0 99 A.P.0., do hereby solemnly
affirm and say as follows 3

- 1) That I am the Garrison Engineer, 859 Engineer wWorks

Section C/0 99 APO and Respondents No 3 in the case, and
acquinted with the facts and circumstances of the case. I have
understood the contents thercof. Save and except whatever is
specifically admitted in the written statement the other
contentions and statement made in the application may be
deemed to have been denied. I am compentent and authorised to

£ile this written statement on behalf of all the respondents,

2) That the respondent beg to state that the special

- Compensatory Allowance (Remote Locality) was ordered vide Govt

of India, Min of Def lett=:r No B/37269/AG/PS-3(a)/165/D(Pay/
Services) datad 31st Jan 95. The order came into effect

wef Olst Apr 1993. As per Govt of India, Min of Def letter,

it hao been ordered that field service concession viz-a-viz.
the soec1al compensatory allowance (RL) will be admissible

to the Defence Uivilian employees on representation from
all Defence employees of thisjorks section during the month

- ©f£ July 1995 the payment of arrears of SCA (RL) for the

period from Olst April 1993 to 31st Jan 95 was made after
;btaininé the UNDERTAKING from the employees that "Any over
Payment of arrears of SCA (RL) that may be found at a later date
is refundable to this éffice“.

3) That the respondents heg to state that the amendment to the

Min of Def letter

Contd....pP/2
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(2) .
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No. 5{?7269/AG/PS~3(a)/730/D(Pay/Se§vices) dated 17th April 1995
regarding Field Service Concessions to Defence Civilian Employees

serving in the newly defiaed area under which it has been

clarified that Special Compensatory Allowance (RL) and other
Field service Concessions are not admissible concurrently, but

these orders on the subject were received late in this office.

4) That the respondent beg to state that the on payment of
arrszars of SCA (RL) for the above period CDA Guwahati issued

instruction to this office and Asstt. Accounts Officer vide
his letter No, PAY/01/IX, dated 31st July 1995 that payment of

arrears of SCA made to the Defence Civilian Employees is

irregular and be recovered in lump sum 2s the employees are

availing fi=ld service concessions; Both the concessions i.e.
3Ca (RL) and Frield Service Concessions could not be granted at
a time. The matter is under examination in consultation with
Min of Def in cohnection of Govt of India, Min of Def letter

dated 31st January, 1995 as modified vide letter dated 17th april 95,

5) That the respondents beg to state that the on receipt of
Min of Def Corrugendum No. B/37269/AG/PS-3(a)/1862/D(Pay/Service)

- dated 12th Sept 95 under which para 2 of Govt of India, Ministry
of Def letter dated 3ist Jan 95 has been deleted and substituted

as under -

"These orders will come into force wef the date of issued

of this letter namely wef 31st January 1995, In other
words, no recovery will be made on account of concessions
like free rations/free single accommodation etc. already

availed by Defence Civilians as part of Field Service
concessions from Olst April 93 to 30 Jan 95 Similarly no
payment on account of SDA/SCA/SCA(RL) will also be made
from Olst April 1993 to 30th January 1995%,

6) That the resopondents beg to state that in view of the
above, it is clarified vide Govt of India, Min of Def letter

No B/37269/AG/PS-3(a)/1862/D(Pay/Services) dt 12th Ssept 95
~ that both of the concessions are not admissible at the same time.

7} That the respondents beg to state that this unit is located

in the remote and hard area at the distance of 140 Kms away from

Tezpur at the height of 4749 ft from sea level where evemmr

communication to and from is very must infregueant due to the

rough texrain of the area. Bas=d on this fact, the Govt of

India, Min of Def has declared this area as Field Service Concession

area wherein the cacilities for field concessions "are being enjoyed
Cont\;t L] .,;—':“ 7
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by Defen;g Zivilians Emplpyees a2 per Gevt ef India, Min ef Def
letter Ne. 4/02584/aG/ps«3(a)/181/s(Pay/services) dated 25th Jan®
1964 as modified vide Gevt of India, Min ef Def letter Ne. A/2576/
AG/PS~3(b)/l46-~5/2/D(Pay/services) dated 62nd March'l1968,

In view of the clarification received en Gevt of India, Min
of Def letter dated 3lst January'9%5 and 17th April?'%5 vide Gevt
of India, Min of Def letter Ne. B/3726%/AG/PS~3(a)/1862/D(Pay/Se~
rvices) dated 12 Sep'®5 the recevery sf arrears of SCA(RL) fer the
peried frem Olst April’'l993 te 3lst Jan'9%5 is required te be made
as SCA(RL) and sther allewances are net cencerrently admissible
alengwith Field Service Cencessisns,

8¢ That the Respendents beg te state that en perusal ef eur eld
recerds, it 1s revealed that the Civilian empleyees eof this effice
were granted SCA wef lst Oct'1986 vide Govt of India, Min ef Def
letter Ne. 20014/5/8¢/E~IvV éated 23 Sep?l986, The SCA(RL) was
cliaimed in respect of this effice fer Defence Civilian Empleyees
threugh the regular pay bill fer the menth ef 12/86 sut the same
wes diszllewed by AAO Shilleng st#ating that since field service
concessiens are being enjoyed by the empleyees of this effice and
therefsre ne SCA(RL) is admissible, In this cennectien fara-4 of
letter dated 23 Sep'iQBS is relevant. It states that where the
hill cempensatery allewance er any sther cempensatery allewance is
mere beneficial the same May be 3llewed in lieu eof special cempen~
satery allewance., In ether werds 2nly ene cencessien is admissikle
at one time, The payment against the intentien of Gevt erder cannet

pe sutherised,

In view of the present erders received en the subject, it is
very clear that the SCA(RL) an@ availing of field service cencessien
at the same time are not admissible, Hence recevery of arrears eof
SCA{RL) fer the period frem lst April®*1993 te 3lst Jan'1995 is
required te be masde as per Gevt of India, Min of Def letter dated
12 Sepiless,

The irregular payment ameunting te Rs, 22,80 lakhs made in
acceunt ef arrears of SCA(RL) fer the peried frem lst Apr’l1993 te
31st.J3n'95 18 required te be depesited with Gevt as the Defence
Civilian Employees ef this effice are enjoyed fiedd cencessien.

Since the emplayees of this werks sectien have been paid the
perisé frem 1 Apr'93 te 31 Jan'%5 which is irregqular
existing Govt orders and the latest clarificatien

sca(ry) fer the

in terms ef the
received from Gevt of India, Min of Def ietter dated 12 Sep?®5 en

the subiect, ne SCA(RL) will ke admissible cencurrently with field
service concessien. Hence amsunt already pald termed as irregular
is raquired to be recevercé from the employees,

Cﬁ'i’:lta.o. see op/4 e
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%) That with reference te paragfaph 1 ef the application the
respendents beg to state that on representation frem all the

Defence Civilian Bmployees of this effice during the menth ef Jul’
1995, the payment ef arrears o¢f SCA(RL) fer the peried frem

lst Apr'1993 te 3lst Jan'%5 were made after oebtaining the undere
taking frem the empleyees that "any ever payment ef arrears of SCA
that may be found later date, is refundable te this effice.”

.

on pqyment ef arrears of SCA(RL) fer the aheve peried, CDA
Guwahatil issued instructions te this effice and Asstt., Acceunt
Officer vide his letter Ne. PAY/01/IX dated 31lst Jul'l995 that
paymnent of arrears of SCA from Ol April*l993 te 3lst Jan'9%5 made
te the Defence Civilian Empleyees is irregular and be recevered in
lumg sum as the empleyees are enjeying fiedd service cencessien.
Both the concession i.e, gqrant of SCA(RL) and availing ef field
service concessions cauld not be granted at the same time, The
matter 1s under examination is consultation with Ministry ef Def
in connection ef Ministry of Defemce letter No. B/37269/AG/165/
P5=3(a) /D(Pay/services) dated 31st Jan'%5 (Annexure~I) as medified
vide Min of Def letter No, B/37269/aG/Ps-3(a)/730/D(Pay/services)
dated 17 Apr'l995 (Annexure~II)s

18} The both referénce to paragraph 2 and 3 of the applicatien
en the responéents have ne cemmentsg

131) That with reference te paragraph 4(1) ef the applicatien the
respendents beg te state that this being the remete area lecated at
a distance of 148 Kus away froam Tezpur, at the height ef 4749 ft
zbeve sea level, the essential commedities are being obtained frem
Tezpur by local marchants and thereby the cest commedities are very
hieh, Baéed on this fact, the Gevt ef India, Min ef Def has
declared this area as Field Service cencessienal area wherein the
facilities for field cencession are being enjeyed by Defence Civile-
ian Emgployees as per Govt of India, Min ef Def letter Ne. 4/02584/
AG/PS~3(a) /B{Pay/services) dated 25th Jan'1964 (Annexure-III)
modified vide Govt of India, Min ef Def letter Ne. A/2576l/AG/PS=
3(b)/145»5/2/D(Pay/8ervices) dated 92nd March'l9¢8 (Annexure-IV)

Centd, 61670 . OP/S ;l:id‘*
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Howevérrés pér the present'Govt. ordsr this ;rea has beqn
~ 'dsgiarad ag'modified fiéid'bﬁncesﬁfﬁﬁél area vide Min of Daf
lettar No,.37269/AG/P573(a)/90/D(PaY/Sarvics) dated 13th Jan 1994
(Anhaxure U).and tha payment of arrears of SCA tRL) was madéf‘ L4
aecordingly on receip;7of Govt, of India, Min of ODof letcurj

!

No, 8/37959/nG/Ps-j(a)/165/o(Pay/5ervice) datad 31st Jan '95;_- % £
(Annaxqre-l) which was later amanded vide Govt oF India, ﬂln of . i

- Def letker No, 8/37269/AG/PS/3( )/730/0(Pay/Service) dated . J
17th April 95 (Annexure-=II) that Defence Divilian gnployess in :‘i;L

_ the nauly de?lned FlEJu areas, sp901a] Compansatory (Remote %

LOCallty) Allowance and othar allowance are not conecurrently

admissible alonguith Fle d Ssrvica Concessions", b '} '

et e e -

In Visu of the aboxm, bath the concessions could not be'; ,?'i.;

grafted at yhe same time as clarified vide Govt of India, Nrn 0F1

Def lstter dated 17 Aprll 95 quotaed abovsz, as such the payment

M T s Y

made on zccount of arrears of 3CA (RL) from 1st April 93 to .

346t Jan 95 is irregular. The intention of ths Gout. of India

Y

order is vary clear i.e, Only one concession gigher Special

. =~ e

Compansatory Alloua nce in terms of Govt of India, Min of Daf =

'3letter dgted 17th April 95 or any othar compensatory allowance/

‘:.ﬁ,-_-;‘-a;'-i R

concesslon available 1n terms of any other Govt. ordor uhlchever

is more baneficial is admissible,

S t is further clariFiPd that the concession of gpecial

Compansatory allouancs and field service concassions arz glven

L e et

under dlrfarent orders, the same are not admissible SlmUltenPOUSlYo)
12) That with raferpnce t o paragraph 4(2) of theapplication
the respondent bag to state that so far the paymapt of Sp901al,  3~
'Compsnsatﬁry (R’L) AlloQance to GREF Personnel is concernsd, .Ehi31f'vjr'
office has no_commgnts to oFFer‘siﬁCe the Govt, ordarse ¢vgard1ng
non admisibility of both concessions concurrantly are very clcaro
13) That ‘with reference to paragraph 4(3) of the aDQliCBtiO".‘;
.tha “espondents have no commaents,

14) That with reference to the paragraph 4(4) of the appllcatlon

the resmandangs beg to'stata as per Govt, of I“dia' Min-of Qef "i'
ContonOOOOP/‘ §
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Lg tar No.ha(?)/77/D(Ciu-I) datad -14th July 80 under which speciai |
compensatory allowance {RL) -has baen-granted initially the |
-élloyance in question is not admissible to civilians who ére in recw
gipt of field sarvice concessions, It has besn clarifisd bylfhev;
Ministry of Financs (Deptt. of Expdr) that the basic conditions i
for admisibility of the szllowance remain the same, In conhecfion,f“;
para=4 of OFM No, dated 23 Sept 86 (Annexure=VII) is releVant.v.It 
states that where ths hill compgnsatory allowance or any—other
compansstory allowance is more beneficial the same may be allou&d |
in ligu of sbecial Compensatory Allouance. In other words only on% éf
concession ié admissible at one tihe. The paymgﬁt against tﬁe ihﬁéﬁéig}
:tion of Lovt., ordars connot by authorised, ;
15) That uith refersnce to the paragraph 4(5) of the applicati0ﬁ 

respondants beg to state that as per Govt, of India, Min of

[V

th
Def letter No 8/&?76°/A8/k5-3(a)/165/D(Pay/%nrviﬁes\ dated 31st

Jan '95 (Annesuro-1) as modifisd vide letber .No, 37269/AG/P8-3( )/

- D(Pay/Services) dated 17th April 95 (aAnnsxure-II the Da fance a
Civili?n“ehployees ssrving in ths newly defined modified fisld

" area, thé spacial compensatory (Remote'Localify) allouance'aAdw
cther allces are not concurrentiy admissible alongwith fiald saf&iégv o
concesczion, The 2mployees of this office are in recaipt of |
Figld Service Concessian till date,

16) That ufth referance to the paragraph 4(6) of the épplicafionv”
tha L=apand=nts beg to state that it has been laid that che |
memora Nda dated 14th Dac 83 (Annaxure-VIII) and tst Dsc 88 are-
meant for attracting and retaining the sarvicae of competant
officers postaed in the North Eastarn Region from othar parts of
the Couptry and zre not apslicable to the personnel_balohéfngstq
tha reglon Whete.thevq‘are appointed and posted, 3ince tha | ‘ i; »i_
'appgiusnLu have bszn epponted and posted in the North Zastern 3
Rogxon, the clain does not surv1vs and . 0A No, 61/95 was rejected.v,7:

17) That with refersnce to ths paragruph 4(7) of the applisation

ths vasoondunus beg to state th:t ths nresent order on tha subJPct;

has baen 13Jucd vide Govt of 1nd-u, Min of Daf 19ttar No,o B

8/37259/AG/?““3(3?/1BS?/D(Pay/Seruice) dated 12th Seat'ss . e
- .p/7 . .
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{Antbyure-41T1) under which sara 2" of Govt of India, Min of Def
Letbar o, A/37269/A6/p5~8(4)/165/0(ay/ Survice) datod 315t Jan '95

(Annexurs=1} has bzen delecad substituted as under :-

3]

" Thesz orders will come into force waf ths date 0f iscue of
this letter namaly waf 31st Jan 95, In other words, NO racovary

~will b2 made 9n account of concession like fres ration/free single acce

E ommocation stec, zlready availed by Defencs Civilian as part ofiﬁiqld
service Conzassions from 1st april 93.to 30th Jan 195, Similatlyléo'
payment on sosount of 50A/5CA/SCA(RL) will also be nade From Ofst April
93 to 30th Jan 95 ¥, T
Tha gbove clarification is gelf axplanatory and thars is;noﬂ

furthasr commnsnts to offer, ‘ ' o

18) That with referance tO.DaraQraDh 4(8) of the aDDlication‘the?
respondants-beg to stats that CDA's lettaer for recovsry of arfaa;s
of 5Ca (AL) paid to the Dafence Civilians employees for the periQQ
ffom 1st Apfil 93 to 21st Jan '95 is in order as par Gowt, of India "
laetter QUOfaJ in para=7 above,  -Since tho Defance Civilian em§10Yégs’

of this organisation ar:z in receifit of Fiald Service Concessions, the

cr
-

" reques or grant of SC4 (RL) in addition to fisld ssrvice concession

I1s

is not admissible as per axisting ordaré.

199 That with reference to paragraph 5 of the application the -
fespondents have no comments,

20) That with reference to parsgraph 8 of tha application the
respondaﬁfs havae no commantse. |

21} fhat with reference to paragraph 9 of the application the
‘ respohdents bzg to state that tﬁe clarification recaived from BOV;.-

‘of India, Ministry of Dafance letter No, 8/37269/AG/PS—3(3)/1Bsz/j  _
D(Pay/SérviCe) dz ted 12th Sspﬁ"QS (Annexure~YIII) has catQQOriééLly
stated that both ths concéssion arz not admissible comcurrentiy ahd the -

{

stay order passzd by the Hon'ble Tribunal may be vacated,
22) That with refarence to patagraph 10,11 and 12 of the applicgtiOn;,

the respondents hava no commants,

Contdess..P/8
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23}  That with the resp@ﬁdents;crayes 1eave.of the Hon'ble
Pribunal te file additional written statement of occasion --’ 

arises. - '
: : ]
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(Ls)
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=

I, Majer M K-Arera, Garrisen Engineer, 85% Engineer

B Q o

frem the records of the casey : : =:-,

"!"i e

I sign this verificatien on this the
at | | o . o

DEPONONT |

VAJOR
Garrigon Englnesf
859 ENGR WKS SEC P

e Y L

A

¢ r - .e“b?qu._"—‘f‘_h-n-_‘-

ORI W, e

e o A P e Nz
Y RN ;

caa
I

RO
c e el

- Werks Sectien, C/0 99 AP0 do hereby declare that the statementsf_'”‘
‘made in this written statement are true te my knowledge derived'

‘of February'13%6.

(WA ... R
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Amx-T

_ S iy w5 of I, w30 3 lzttor Mo, 3/37269/1G/P5-3(a)/165/0
. v .y/iirvicas) daczd 31 Jzm 195, -

=)
.u“‘“
. .

FIELY “ZQYIE COUCESST0NS TO DEFENCE CIVILT NS o
COOARMII X THT LY DEFINED FIELD ARE i3

:.‘:1‘9

Te I ca dirzctzd to rafer to Para 13 of Govt lott-r I'n,
20262/A6/PS 3(2)/D Pay/scrvicss dt 13,1.94 and to cony:y %hs
s:ncelon of tho prusidant to tha Pollowing Pield sarvics
concyscian to Jufeneo civilians in tha Nowly dafinad Fiald
\r.28 %t hodifind "iold Arsec go doPinod in ths abova
ti:ndieonzd lattar - ’

, £) Jzfonco civilicn 07nloyoas sapving in tha nauly definad
= ' Picld arcec will continuc. to ba oxtandad tha concassion
caun:rat:d in Annigurs 'C' to Gouvt lottap o, nf02536/1c/
ps 3{a /97-5/a(pay73:=u1cos) dt 25 Jan '64, Osfenca
civilizns ca)loyang sirving in iaulv Gafinad Field \reas
"~ will continua to by axtendad tho concsssions onum-va ad
in Moendix ‘B! to Govt lattar No, AP 25762/1G/03 3(a)/
145~5/2/3(Pay/servicss) dt 2nd farch 1968,

£1) In gddition to gbovy, ths Dafonce civilions employais
3arvang in tha naulyd d:Pinad Fiold \raas and odified
viold rraco will ba ontitlod to payrant of Zpaecial
Cornans:iory (R3mots Locolity) Allowancs and othar
1lloyensiy Lo cdmicsible to Dafance civiliana as psr th
Sxistiag {nstructions i9543d by this Mni-try Prom tim

to ¢iay,
2, Thasy ordors will coma into fopes WeGefe -0t Anril 1993,
3o This isuyze with tha concurranco of Financo Divigion of

thic Jidn vido thair DU Mo, 5(a)/E5=1G (14=94) dt 09,01.1035,
| Yours Pafthfully,

\ .- Sd/=x x n x
' ( K1 Tluanga )
- Undar Socretary to tho Govt of Indiz,
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No, B/37269/AG/PS-3(a)/1862/D(pay/Services)
Government of India
Ministry of Defence
New Delhi, the 12th September 95, 4;7

R CORRIGENDTUM

The following amendment is made to this Ministry's’
letter No..B/37269/aG/pS=3(a)/165/D(Pay/Services) dated
31,1.95, regarding ¥ Field Service Concessions to Defence
Civilians serving in the newly defind Field Areas :~-

Para 2 may be deleted and substituted as under z=-

"These orders will come into force w.e.f, the date

of issue of this letter namely we.e.fo 31,1,95, In

other words, no recovery will be made on account of
concessions like free rations/free single accommodation
etc. already availed of by Defence Civilians as part

of Field Service Concessions from 1.:4.,93 to 31.,1,95,
Similarly, no payment on account of SDA/SCA/SCA(RL)
will also be made from 1,4.93 to 30,1,95"

20 This corrlgendun issued with the concurrence of the
6 Finance Division/AG of this Mlnistry vide their 1.D,
No. 1033-pA dated 11,9.95,

8d/-x x x x X
( L T Thuanga )
Under Secretary to the Govt, of India

To
The Chief of the Army Staff
New Delhi
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Annexure ‘G°'

Copy of iiovt of [ndla, .5 letter Jdo. L/ 37264/ /1430 a) /T30/
D{Pay/fervices) dated 17 April'sd,

FIELD SEuVICL CONCESSIONS 10 DEFEKE CIVILIANS
TV g, T e dhv LY Deriien) 1 feld) AHREAS/

Ye The following amendments is made to thls 'inistry's lotter
No. B/37269/AG/PS3\ 8)/D( Pay/s exvices) dated 31 Jan'95,regarding
Field Cervice Concessions to Defence Civilians Cervirg in the
newly definad I'ield Areas 8-

v ‘ihe Dofonce Civilian employeos,serving in the nowlz

defined modlfied Field areas,will contlnue to be entitled

to the special (.ompensatoryidemotse Localit YAllowancex and

ot oxr allowance azs admissible to defence L vilans,as

nkthextxy hithaertefore,under - existing instructions

issued by this Hinistxr from time to time, However,ln

respoct of Uefenco Livillans enployu?s in the nowly

defined Fileld Areas,spocial Compansatory(emote Locallty)
Allowance and other aglowancos are not concurrently admissible
alongwith Fleld Lexvice Concessions.”

2 This uoxrlﬁendum issues with thae c¢encurxence of the
Finance Division/Ai of this tilnistry vide thelr l.i0. o,
388/PA dated 05 April'ed,

£dfe % % % X X X ¥ X X X X
( LT Tluenua)
Under ¢ecrotary to the Jovt of Indlia

( Tele : 303273Y)
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. oouy of Secret letter Mo A/25761/AG/PS3(b)/1464s/2/D(Pay/Services)
' catad 2,3,68 from 928 Govt of India Min of Def, New Delhi. \Sj\

é\v‘ &b : Tield Se vice Concessions to Army Personnel And Defence
R Civilians in Operatisnal Areas

I am directed to fefer to this Min letter No A/02584 /ac/ps3(a)/
97-5/D(Pay/Services) dt the 25th January, 1964 as extended and Army
- Instruction 7/S/48 as amended from time to time and to say that the
President is plezsed to sanction the following meodification with
cfZect from the dates shown :-

(a) The rates of special compensatiry allowances will be
revised as under with effect from the 1lst Mar, 1968 =

Rank Rate.

Hony Commissioned officers 30,00

. JCOs - - 25.00
Hav : 18,00

Nk 15,00

OR 13,00

NCS (E) _ 10.00

(b) Field Service Concessions will Cease to be admissgsibbe to
officers & personnel (including civilians paid &£ from Defence
Services Estimates) serving in Municipal & Cantonment areas of :-

(i)  SRINAGAR, JANNU, UDHAMPUR and Darjeeling with effect
from the Ist March 1968,

(1i) siliguri & Bagdogra with effect ffom Ist March 1968.

(c) consequent upon the withdrawal of field service concessions,
the following concessions would become admissible at the stations
mentioned in (b) above with effect from the dates shown therein
to Army officers and personnel to whom the orders referred to

in para 1 above originally applied,

(i) Concessions listed in AppxX ‘A’ to this letter to service
officers and personnel and those in Appendix *'B' to civililans
paid from Defence Services Estimates

(11) Special ad-hoc allowance of Rs, 70/~-pm to married
service officers forced to live singly due to non-availability
of married accommodation for 2 years, the position to be
reviewed before the expiry of that period,

- (1i1) The concessions listed in A pxX 'A' and the special
. ad-hoc allowance referred to at (ii) above will be

withdrawn when married accommodation is avallable to the -
extent of 50%. . '

2 Field Service Concessions for all the other areas would
'be reviewed every two years,

3. This letter issues wgth concurrence of tng Min of ®in
(Defence) vide their U.0, No 279-S/PA of 1968,

b

e - f— W et ——

s PSR



B (1‘; *

~/ copy / | | Q

SESEEY Appendix 'B' o Ministry of
Defence letter No A/25761 /ag/
Ps3(b)/146-S/Z/D(Pay/Services)

Dated the 2nd March 1968

(a) Free remittance of family allotmentso .

(b) 2 postage free forces letters per individual per week
(c) Remittance within INDIAN limits of money orders and
indian postal orders free of commission upto the maximum
valu€ of Rs, 30/- pPer month per individual,

(d) Retention of family accommodation allotteq by Govt
at the old duty station on payment of normal rent, TI£ the

- Note := 1, Dearagess allowanges will continue to be

admissible in full,

- Note:- 2, The concession in (d) above is applicable only in

respect of accomodation held by the Ministry of
Defence., Separate orders will follow in respect of

\ '-é

____.__‘. —-—---—-..._~—-——_..,_‘
. n
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Fel o (TH S023) LILAgy (TH 7423) SEhLA (iQ 25¢3) ;
. SHIYALIEY (G0 4094) and greny avove 9009 fr in the
' disignatcd Yicld rrea in anpendix *AY,

| L Wb - .res along the following line and boyond te °
i Salnt 144500 (145 4881) to SLNGU LctsS (nD 2833) e MATAU
(120 €TT7) wnbk 15 (MY 1379) . LAMING (152 3209) 1SIANTHA
(MO 2803) 1UAFIN (MO 2525) to tith milia - sione (Cng LIRO o
. HYAPIN hwad) 9th mile stone (On NNPOKIJO=LIMEKING Hoad)
HOYLM (10 9379) 2nd mile stcona north of YARE (Mp 9575)
BOSINS (UL 3592) DA (LE 6208) ~duINKol, IN (MK 8211) '
IGCULT (RS 2407) GUAGCHSOU (I 4592) LABON (18170.79)
HAYULI LS (L 3199) CHOwAl (N 9943) = ICUWDHU (NM 0125)

vedut 54590 (R 1403) « VIJAYH&SA R (NS 4566), !
So LT AI -~ north end lerth Last of the line rumming s£rom

soins Y2597 (40 96) - podat 30140 (LT 17) ooint 10405 (LT 38)
CLLint 319 (Lt %)~ Nala Junction - (LT §373), zabuewsien (L
G751) point (L1 6). ‘ ‘

i
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G, ¢ Gov®™f India,
' . Ministry of Finance
7 1« Deptt of Expenditure

4

New Delhi the 23rd Sept'86

OFFICER MEMORANDUM

Subjet : Grant of Special Comp (Remote Locality) Allowance of
Central Govt emplowees posted in Arunalchal Oradesh.

The undersigned is directed to say that consequent upon
decisions taken by the Governement of the recommendations of the
Fourth Pay commission in regard to grant of Special Comp(Remote
locality) Allowance to Central Govt Employees posted in Arunalchal
pradesh vide Resolution No. 14(1)/Ic/86-dated the 13 Sep 86,
Banction of the president is hereby conveyed, in superssion of of
all the existing orders on the Subject to the grant of special Comp.
(gemote Locality) allowance to Central Gowt Employees posted

- in Arunalchal Pradesh at the following revised rates :-
-‘ - e e e w m m E m ™ e e em Em am aw e ew N ws e e ™ e W e e - M e an W em
. S?l Area Rates of Special X Comp Allowance per month (Rs)
, NO BasiC Pay Basic pay '
below of Rs.950/- pay.C ~ Basic Baslc pay
Rs. 950/~  above but Rs, 1500/zB2¥ 0300571
| below 1500/-above 2000/~
. but - /= and above
below R3°aggve
2000/~ 2
but
. o below
—I.- - e W e W @ e w em e ww -....--__..__...---_.-------R-s-zgggzz—----——--——-
1, Diffmxem-icult 150/~ 250/- 350/~ 500/~ 660/=
area of
Arunalchal
Pradesh
2, Through out 125/~ 200/~ 275/~ 400/~ 525/~
Arunalchal
Pradesh except
~{Giffdcult areas.. | L L L L L L L L L L o o e e

2. These areas take effect from 1.10,86 for the period from 1,.,1.86
to 20.9.86, the above allowances will be drawn at the existing rastes
om tHe matopnal pay in the pre-revise scale.

3, Pay means pay in the revised mmscales of pay introduced under the
- CCs (RP) Rules 1986.K In the case of those who retaihed the exist
scale of pay. It will include besides pay in the pre-revised scale of
p?y appropriate dearness allowance, additfonal dearness allowance
dearness pay ad-hoc DA and interim relief thereon at the rate in force
on 31.12,85, Where the application of revised rates in a loss to an
employee, who has been continuously drawing the allowance from a date:
p%ior to 1.10.86. The amount drwan by him imediately prior to that date
wlll be protected by treating the difference between the allowance
sg drawn and that admissible at the revision rates as
to him, The prdtection wil =mmmdx continues :till the employees rem-
alns posted in the said region and becomes eligible to higher amount .
e%ther on promotion or otherwise.

I
Contdo. 092/-




f;‘i<_,'

(cort}

- 2 - ‘y(\&
3 . oF
Note :.Pay means pay as pay as defined under FR. &k 9(21)(a)(1i}]

4. The Central Govt employees in respect of Special Compensatory
allowance & under there order will not be entitled to composite :
H1ill compensatory allowance in addition, However where the Hill Compe=
nstory Allowance of any other compens&tory allowance admissible is
more beneficial the same may be allowed in lieu of the Speical

Compensatory allowance.

5. The Special Compensatoru allowance will be gx regulated during
leave joining ® time and suspension in the same manner as City
Compensatory allowance under this Ministry®s office Memorandum No,
2.((87)~E-11 (B)/64 dated the 27 th November 1965 as amended@ from
time to time, '

6 These arears will apply to civilians employees of the Centwal
Govt belonging to Gmoup B, C and D only. These orders will also
apply to the B,C and D civilians employees paid from the Defence

-Service Estimates. In regard to Armed Forces personnel and Railway

‘Employees the sparate orders will be issued by the Ministry of
Defence and Deptt of Railways respectively,

7. In their application to the staff of India Audit and Account
Deptt, these ordess issue in consultation with Controller &
Auditor General of rndia. ' .

8+ Hindi version of the order is attached,

SA/ =X =X =X =X =X=X
( R Verma )
5 Joint Secy to the Govt of India

e T ¢

| 54/ =X=X=Xx=x
| ( PT pPeethamner )
- Lt
Fcer Garrison Engineer



‘\

A I T ‘L\v’_”

. k:n ';p 'a 1‘1; \ : "

o« " 7 %
0 £V0N/5/E51.1TV K v
GL ’l'..‘ -u«,.--u'* cd. Il-uI (.5 W

dJAlon.Y €I ulilca
;’4.. V'Y ;l:“lg ol. J.-'Ju-_“';l LIWI‘B
LI b, the 14th
' - - Lol Bef {983 ‘-
LS99 ORI PR LURMIL 5
ALjeet = Oy et ﬁ%ﬁ@:.%&‘l&&l!&.%&%&icgﬁ wdady
' i . 1 i . F L Bt &

oot b kst Lttt 6L }.}Jlnﬁjﬁ_*m&.fwzb:- Yoldad Yy
e g NN _ e d i Gt
f.'.._‘ ‘..J h".;‘.\' ')xz -‘; .a,r...hctnrmk ‘ ‘a\.u'.“ut-uw* > .l.l...\&.:az&p ! nl-‘n'..}' ")-.a{i‘r.uu ulhn“ w o.h

The nced oy attpavting and rctaining the serxvices of couipetcnt
CIficwu s sor swvice 1n e lorth iastern hogdon cowpricing the States
0Y  8gpnri, sLlhal-ya, “aipur, +3521-ne and irlgure ana tac Lnjon
acryhtoics of Jauncelsl Pradesh i idzorad has been engaring the
Giicuticn 92 1k6 tpvearxat for sowx wl.he lhe Covelulany haa cppolintea
a voidttoc uncer tic Cholramsoni) of eeretary, venertrent of PCrsonnel
L aGidnfntiatlive #0.0140, W Trovicw toe exioting allovarnces wng focilie

bde

Ctleg au.dssibae 10 the vardious catemiies of civiliar Lentrl Overne

cont emloyeen sezviny e thic redon & 4o suprest suitably improves
inantoe sie zrveo.nensytion cf e voinittce have been carc ully
coauintlce Dy the (O¥ernirnt una the PiCgicéent ic now plecascx to
QL idl o Collowy - .

(1) wryual ef postate/eenvtations

[y L0 e ¥ 5 00 i pleriinr iad

Lhoire will be o fixcu tonure of posting of % years at & e
£ox oxficers vith cervice o 10 yeurs o1 1cls ina ¢ ycaru &t a

ti:¢ for of.leero viih wosc then 1V yeurs of service, Periocs of
1leave, troining, et in excesy of 15 day pur year will be exclu-
ulng covnving the wmuic pesicd of &f/3 yecars, Cfficcrs, on gotplew
dlea o0 wie fitew fanuzrce or scrvice axalioned cbove, ray be consi-
ueict or Dostang 1o a static.. of thelr cholsl ag s1d8r as possidle,
wetlos Ly periorcance cof wutics for tnc preseribed tcrnuie in
e Lepih L8t shall be gdlvea cue recogdiion in the case of

cli iole oi.icwis in the atier of:-

Lt piliouw 01 deautation o1 the venirnl Govesnua:t ewloyces
1z 1.0 gtotec/lidon stealitoricy 0l e worth taste.n -egdion will
Gz lly Lo 1er 5 yoars wiich can te exwneceu in cuepiicnal
cises in ciigacies oI uolic sorvicce @s vell gg yhen the employee
COLVCLRLG L0 n2inaca W vtuy Longar, Yhe ad-iuuible uveputation
allovericce wlel clco contitme tw be pulc wurin, tae periov of
deoutiidon co exiclaci,

(14} cichiage Jor ventro) Jepetatdontsnainirs shroad
et e BLi LG 30 vonatoentl ok _negpsig,

(@) Tromilcn in ciuwie posts; )
{b) ctoutaticn to cwntrul temize posts; ana
(¢) ccurse of tzsirin; abroad,

st emerl reculnimnt o{-a"c le-ct thrce yeard scrvice in 2
Cueze e vriven 0 gentaeal temre Geoutations my also be relored

to 1vwo yeu.u in desorvia; cases ol writorious scrvice in the horty
KX ract.

Conm....., Q.’C

Conee s,

' | —
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Wia s N7en1lind civilien eloyeen vao have ull dnod .
Torn s LAV vill Do ogwanded o sposial {auty) Allovarac
(v Lo wats 0l 25 pex cony of biole pay cubjeet to o CCilin. o
© e wwuf= 0L WO ok noSwLn. Wie any station in the Lorth DL
cele e WVl 01 UleL? einloyces vao are wreept foud Dol Lal ou
4e.sCL e T UL, keucver, no% be cligible fox this oncodol {uy s
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SUepett o it conuwrtion that tke Yotal oy wuch uacecial ()
A-tinise nlug onpceial pag/itputation (Luty) allovarcc Uill o %
Coaeew e wly/fe poie Spcclul [dlovence lixe 2Ccial HO0L)Uisw Stuy

oy

‘ nosuaree vill be wrava ocpurdtcly,.
¢ A7) Ll ) Gomridatowy eueneers
o Jnraniong leshploryy
Uk rate of the allouwnce Vil be 57 of beslc nay cudicnd
Wy oeaninwi of 5. bY/e poie aLiituible to alld ehloyeC uiloud
wip 0y Medte Gpe cbove allcvance ULl be cddoeisl i
ciowy Lich le7ai82 1a tue c23c of fsearn, © .
no-.u'-.-.-.-‘-.-g-.ﬂ.
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